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From

Deputy Commissioner, Sirsa.

To
All Block Development and Panchayat Officers,

District Sirsa.

No. 10511/PA/Panchayat 2023/Date 11/4/2023
Subject: Regarding proposals by Gram Panchayats in District Sirsa for cutting
dry/green trees standing on Panchayati/Shamlat land.

With reference to the above subject, the Divisional Forest Officer, Sirsa, has informed

this office through his letter No. 10746 dated 28.03.2023 that:-

“Under the Forest Division, Sirsa, proposals are received from Gram Panchayats for
approval to cut dry/green trees standing on Panchayati land, school land, Shamlat
land, phirni, stadium, ponds, etc. in the village, citing reasons such as obstruction to
development works, beautification, accidents, etc. It has come to the notice of the
undersigned that in many proposals, it is not necessary to cut many of the trees
mentioned as fallen trees, but through the approved proposal of the GdTIds, green
trees are also got marked in the marking list by forest staff during the spot inspection.
By the UdTds, proposals are passed in respect of thorny trees and thorny bushes
standing on village Panchayati land by stating that they have no special importance
and that they need to be cut for the beautification ofthe village. In this regard, it is the
view of the undersigned that the vegetation related to this geographical area is of great
importance in the ecological system as a natural habitat for fauna, and that

unnecessary cutting of vegetation for beautification reasons must be stopped. A green
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tree takes about 15-20 years to become fully developed, and in the present era of
climate change, the protection of green trees/vegetation is very necessary. During
cleaning around ponds, some small trees are also destroyed without approval by the

Udds. Later, these matters become the cause of complaints. Strict directions are

required in this regard. In addition, some sarpanches/gram panchayats are sending
correspondence for cutting green trees directly through Haryana Forest Development
Corporation, Sirsa, due to which such cases do not come to the notice of this Forest
Division, where unnecessary cutting of trees could be prevented. Haryana Forest
Development Corporation is an independent/authorized agency for cutting trees, but

the corporation does not pay much attention to the protection of trees.”

Therefore, in view of the above situation, you are directed to take special care in future
that proposals for cutting trees standing on Panchayat land should not be passed unless
it is A I D , 1.e., unless there are unavoidable reasons for cutting the trees. If,
in a particular situation, it becomes absolutely necessary to cut trees, then before
passing the proposal for cutting trees, ensure that double the number of saplings are
planted in place of the trees to be cut, and clearly mention this in the Panchayat
proposal as well, so that in the present era of climate change, the protection of green

trees can be ensured and the environment can also be protected.

Further, you are also directed that whenever in future any proposal is sent to this office
for cutting trees standing on the land of a Gram Panchayat, a joint spot inspection
report by the concerned Gram Sachiv and Junior Engineer must also o0s3aTenbHO

accompany it.
For any kind of negligence in this matter, you shall be personally responsible.

For Deputy Commissioner, Sirsa.
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A copy of this is being sent to the Divisional Forest Officer, Sirsa Forest Division, for

information in reference to his office letter No. 10746 dated 28.03.2023.
For Deputy Commissioner, Sirsa.

(Stamp/Signature)
Divisional Forest Officer,

SIRSA
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